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REPORT 

I. Introduction 

I, the Chairman of the Committee on Govenunent Assurances, 
having been authorized by the Committee to present the Report on 
their behalf, hereby present this Twelfth Report of the Committee. 

2. The Committee was constituted on the 1st June, 1975. 

II. Sittings of the Committee 

3. The Committee held three sittings on the 22nd and 23rd August 
and 3rd October, 1975 and considered the following items: 

(i) Requests from the Department of Parliamentary Affairs 
for dropping of seven assurances; 

(ti) Request from the Ministry of Defence for dropping of an 
assurance; 

(iii) Implementation of an assurance given in reply to USQ. No. 
1670 on the 2nd August. 1973 regarding industries affected 
by power cut in States; 

(iv) Implementation of an assurance given in reply to USQ No. 
3684 on the 19th March, 1974 regarding application of 
Foreign Exchange Regulation Act to foreign companies; 

(v) Review of pending assurances pertaining to Tenth Session 
of Fifth Lok Sabha; and 

(vi) Requests from the Department of Parliamentary Affairs 
seeking extension of time for the implementation of cer-
tain assurances. 

4. At their sitting held on the 3rd October, 1975, the Committee 
considered and adopted their Twelfth Report. 

5. An account of the conclusions arrived at by the Committee on 
the above matters is set forth in the Minutes of the above sittings 
of the Committee which are appended to this Report and form part 
of it. 

Cases where the Committee found it necessary to make certain 
observations or recommendations are as under: 
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Ill. Requ.ests from the Department of Parliamentary Affairs for 
dropping of seven assurances. 

6. The Committee have considered the requests made by the Gov-
ernment for drupping of the fol~owing seven assurances:-

(1) Assurance given in reply to supplementaries on Starred 
Que3tion No. 85 on the 18th November, 1974 regarding 

. Committee on development of Urdu. 

(2) Assurance, given by Minister of External Affairs on 4th 
September, 1974 during clause-by-clause consideration of 
the Constitution (Thirty-sixth Amendment) Bill, 1974. 

(3) Assurances given in replies to Unstarred Question Nos. 803 
and 3287 on the 27th July, 1973 and 15th March, 1974 
regarding Trade Agreement with Malaysia and Belgium 
and Pact between India and Belgium to avoid Double 
Taxation, respectively. 

(4) Assurance given in reply to Unstarred Question No. 1283 
On the 26th February, 1975 regarding Enquiry into pUfe·r-
age of grenades from Ordnance Factory. 

(5) AssuranCe given in reply to a supplementary on Starred 
Question No. 770 on the 10th May, 1972 regarding 10-page 
restrictions On Newspapers. 

(6) Assurance given in rcplyto Starred Question No. 1156 on 
the 17th April, 1969 regarding constitution of a Film Coun-
cil. 

7. The Committee have perused the reasons advanced by Gov-
ernment for dropping of the assurance at &:rial No. (1) above. The 
Ministry of Education and Social Welfare had represented that lay-
ing of the report of the Urdu Committee was contingent upon hap-
penitlg of two events viz.; submission ot the report by the Commit-
tee to th~ Government and completion of the examination of the 
report by the Government. The assurance given was, therefore, of 
a nature which could not be fulfilled within any specified period of 
t.ime sint:e the submisSion of the report by the Committee to the 
Government was not within the control of the Government. The 
report of the Committee after submission will also have to be exa-

. mined in consUltation not only with the Ministries. concerned but 
also in consultation with the State Governments. 

8. The Committee note that the "Urdu Committee" was appointed 
in 197Z. They, therefore, desire to know the present stage of deli-
berations of that Committee and the .date by which their Report is 
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... ~ bt be ....... ad to the Government. 'I11e Committee, then-
fore, decide to have a factual note fr&m Government before taking a 
Inal deeiaioa in the matter. 

9. The Committee have considered the reasons given by the Gov-
ernment for the dropping of the assurance at Serial No. (2) above. 
The Ministry of External Affairs had stated in a factual note to the 
Committee that the Minister of Extemal Affairs, during the clause-
by-claUJe comrideration of the Constitution (Thirty-sixth Amend-
ment) Bill, 1974 explained why it was not possible to accept certain 
amendments moved by the Members and instead gave an assurance 
that "we shall place on the Table of the House copi~ relating to 
aub-clauses (b), (c) and (d) of sub-clause (2) of Clause 5". The 
Ministry had contended that the assurance of the Minister of Exter-
nal Affairs was to have prospective ettect and had stated that when-
ever the Government of India would issue orders in dilCharge of its 
responsibilities enumerated in various sub-elau8es of Clause 5, they 
will be laid on the Table of the House in fulfilment of the assurance. 

10. Aa the assurance given by the Minister of. External Affai ... 
h.. prospective effed aDd its implementation depends upon contin-
fencies which are not certain, the Committee agree to drop the 
_uraDoe. 

11. The Committee had earlier considered the requests of the 
Government for extension of time for implementation of the assur-
ances given in replies to USQ. No. 803 on the 27th July, 1973 and 
USQ No. 3287 on the 15th Mareh, 1974 [Serial No. (3) above] and 
had granted extension of time upto the 31st March, 1975 vide their 
Eleventh Report presented to Lok Sabha on the 22nd April. 1975. 
The Government had now suggested that the assurances m3Y be 
dropped. 

The Committee have been informed that the Pact between India 
and Belgium to avoid double taxation had since been laid on the 
Table of Lok Sabha on the 4th August, 1975. Thus, the assurance 
~ in reply to USQ. No. 3287 on the 15th March, 1974 has been 
impiemented. With regard to assurance given in reply to USQ. No. 
803 on the 27th July, 1973, the Committee have been informed that 
the Double Taxation AVoidance Agreement with Malaysia has not 
yet come into force. 

lZ. TIle Cemmittee aeeept the reasons advanced by the Govern-
_t tIIat the tmplemeetatioll of this 8!llIuranee depends upon decl-
.... Gf ftte foretcn Oo'ftll'hMent of Mala1sta and involves various 
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~te.s to be taken in mutual consultation with the. two' GoVernmentS 
~Dd acree to drop the assurance. ~ 

13. The Committee have perused the reasons'· ad~anced by the 
Government for the dropping of the assura~cer·. at .. Seri.al No. (4) 
above. The Ministry of Home Affairs had stated'in a note submitted 
~ the Committee that the matter wa~ ·su.b-Judice and under investi-
gation by a Commission of Inquiry and h~v,ing'l'egard to the nature 
of the investigation it was not possible to· indicate precisely when the 
investigation would be completed and report of the Commission: 
would become available. 

. 14. In view. of the reasons advanced by. the Government, the. 
Committee qree to drop the assurance. 

15. The Government have perused 'the reasons advanced by the 
Government for drGpping of the assurance at Serial No. (5) abo~e: 
The Ministry of Information and BroadcaStirig had stated in apote 
submitted to the Committee that the question of promoting fresh 
legislation enabling Government to re-introduce a Price Page Sche-
dule was linked with issues that had been dealt with in the recent 
judgements of the Supreme Court; and was being examined from air 
aspects. According to a judgement of the 'Supreme Court, as the law: 
stands at present. it may not be possible to place any restrictions o·~: 
the publicatio~ of newspapers which are not ~overed by article 19(A) 
of the Constitution. The Ministry had also stated. in their. note that 
a Fact Finding Committee under the Chairmanship of Dr. Bhabatosh 
Datta which was set up to inquire into the economics of the new.s. 
paper industry had submitted its repOi't recently and that it would 
now take some more time to study the implications of the findings 
of the Committee vis-a-vis the constitutional safeguards available to 
newspapers in the matter of freedom of speech and come to a con-
clusion on the question of formulating legislation on Price Page 
Schedule. 

11. The Committee accept the contention of the Government that· 
the implementation of the assurance involves legislation to be formu+, 
lated in the c:ontext of Supreme Court judgements and requires care-' 
ful consideration so that the legislation made is such that its consti-
tutional validity is not challenged and, there1ore, they agree to dr~ 
the assurance. 

17. The Committee have perused the reasons advanced by' the 
Government for dropping of assurance at -Serial No. (6) above. The-
Ministry of Information and Broadcasting had stated in a note sub';,' 
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mitted to the Committee that the question did not seek factual infor-
mation which could be readily made available but involved introduc-
tion of legislation on issues which had deep lega.} and constitutional 
implications which were being sorted out and it would take consi-
derable time before the proposal could take concrete shape. 

The Ministry of information and Broadcasting had further stated 
in their note that the Scheme for setting up of the Film Council con-
tains a proposal to levy a cess which would finance the Film Council's 
operation, specially the large funds required to provide the making 
of socially wholesome and responsible films. The question was whe-
ther Parliament had power to levy such a cess and it appeared that 
film cess could not be levied by Parliament. Alternative sources of 
funds were being explored. 

18. The Committee desire to know the legal difficulties faced by 
the Government in introducing legislation for constituting a Film 
Council and would like to have further clarification from the Minis-
try in this connection before taking a decision in the matter. 

IV. Request from the Ministry of Defence for dropping of an assur-
ance. 

19. The Ministry of Defence have requested that the assurance 
given in reply to USQ. No. 558 on the 25th July, 1974 regarding ano-
malies in implementation of recommendations of the Pay Commission 
may be dropped. The earlier request of the Ministry of Defence 
made through the Department of Parliamentary Affairs for dropping 
of the assurance was considered by the Committee at their sitting 
held on the 27th January, 1975. The Committee had then not agreed 
to drop the assurance and had desired that the progress of imple-
mentation be communicated to them, vide the Eleventh Report pre-
sented to the House on the 22nd April, 1975. 

While representing again for dropping Of the assurance. and 
requesting for re-consideration of the decision by the Committee, the 
Ministry of Defence had stated that the inaugural meeting of the 
Anomalies Committee was held on the 16th November, 1974. Since 
then, the Anomalies Committee has held as many as seven meetings 
and considered 110 representations relating to alleged anomalies in 
pay fixation. etc. That Committ~ has given recommendations on 103 
cases so far. A broad analysiS of the recommendations is contained 
in a statement (See Annexure-II of the Minutes of the sitting held 
on 22nd August, 1975) furnished to the Committee. The Ministry 
had also stated that 8 large number of cases have yet to be pursued 
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further departmentally or otherwise. Apart from this, reports still 
continue to be received by the Committee from various associationsj 
unions etc. and this may be a continuing process for some time more. 
Further, the recommendations of the Anomalies Committee will have 
to be processed by Government in consultation with other Ministries\ 
Departments concerned. It was, therefore, not possible to anticipate 
at this stage how long would it take to finalise these cases. 

20. The Committee accept the Statement furnished by the Govern-
ment and note that the assurance has been partly implemented. 
They hope that Government will expedite implementation of the 
recommendations made/to be made by the Anomalies Committee and 
lay them on the Table of the House as expeditiously as possible and, 
therefore, agree to drop the assurance. 

V. Implementation of an assurance given in reply to USQ. No. 1670 
on the 2nd August, 1973 regarding industries affected by power.-
cut in States. 

21. The Government had stated that implementation report in 
partial fulfilment of the above assuranCe had been laid on the Table 
of Lok Sabha on the 4th September, 1974 and on the 20th December, 
1974 vide item Nos. 11 and 8 of Set Nos. IX and XII respectively and 
that information from State Governments of Assam, Tamil Nadu and 
Jammu and Kashmir was awaited. The Ministry of Labour had 
pursued the matter with the State Governments for over 15 months 
but the States of Assam, Tamil Nadu and Jammu and Kashmir had 
not responded to the request to expedite the information in spite of 
the fact that the matter had been taken up at higher level. The 
Ministry of Labour had represented that the information already 
made available may be regarded as a full implementation of the 
assut:ance and the matter be treated as closed. 

22. In view of the position stated by the Ministry and tbe fact tbat 
the information had been furnished by the Government in respect of 
all the States excepting three, the Committee agree to treat the case 
as closed. The Committee. however regret to note that the three 
State Governments have not responded for 15 months despite the 
fact that the matter had been taken up at a higher level. 

VI. fnlplententatieR of an. asauran~e liven on the 19th Marcil, 1974 
in ,reply to USQ. No. 3184 by Sarvashri N. R. Vekaria ad Arvind 
N, Patel rep~ application of Foreign Exehaftge Regulation 
Act to Foreign Companies. 

23. In connection with the implementation of the above assurance, 
the Department of Company Affairs was not clear as to the exact 
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nature of information which was required by the Jdembers thcoueh 
the question. The Department sought clar1ft"tion in regard to the 
expressions 'contracting or sub-licensing' by foreian companies, used 
by members in the question (Annexure-III of the Minutes of the 
sitting held on 22nd August, 1975) to facilitate collection of rele-
Vllnt information for fulfilment of the assurance. 

24. The COlllblittee are of the opinion that daere mlrht be lOIIle 
fereign companies who were granted IIcne .. far aett~ up produe-
tien uaits but did not themselves start die production units and 
bastead apJtOinted their agents or let out their Jteeneel to other per-
... or bodies to carry .. beiness on dIelr behalf and such foreirn 
oompanles theDUlelves lIlade proftts from I'Itth eontradiDr and sub-
HoensiDg. The Committee, therefore, desire t!lat tbe Department of 
Company Main should collect Information about snch companies 
and implement the aSSurance at aD early dat •. 

VII. Review of pending assurances pertainia, to TeDtb Seulou of 
Fifth Lok Sabha. 

25. In pursuance of the decision of the Committee as contained in 
pare 6 of their Seventh Report, Fourth Lok Sabha (p!'esented on the 
tath December, 1969), Govemment are required to implement the 
assurances within a per:iod of three months from the date an assu-
rance is given by the Minister concemed on the ftoor of Lok Sabha. 
If Government foresee any genuine diftlculties in implementing any 
assurance within the stipulated period of thTee months, they have to 
approach the Committee for extenskln of time-11mtt. 

26. A large number of assurances pertaining to the Fifth Lok 
Sabha are still lying pending which have become more than three 
months old. These pending assurances are being reviewed by the 
Committee in convenient batches. 

27. At their sitting held on 23rd August, 19'76, the Committee re-
viewed 34 pending assurances pertaining to Tenth Session of Fifth 
Lok Sabha (details given in Annexure-! to Minutes of the sitting held 
on 23rd August. 1975). 

28. During the course of review, the Committee noted that Gov-
ernment had requested for extension of time in 27 cases as indicated 
in Annexure-I to Minutes of the sitting held on 23rd August, 1975. 

29. The observations 01' recommendations of the Committee iD 
respect of each caee have been. indicated in the relevant Minutes. 
Considering the reasons advanced by the Government, the Commit-
tee qree to grant extension of time in each cale upto the period ladi. 
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cated against each item in those Minutes. The Committee trust that 
Ministries concerned wilJ ensure implementation of these assurances 
by the extended elates approved by the Committee. 

VIII. Requests from the Department of Parliamentary Affairs seeking 
extension of time for the implementation of certain assurances. 

30. The Committee hav~ considered requests from the Department 
of Parliamentary Affairs for the extension of time-limit for the 
implementation of certain assurances. After examining the reasons 
advanced by the Ministries concerned, the Committee agree to grant 
extension of time upto the period shown against each case in ADne-
xure-II to Minutes of the sitting held on 23rd Apgust, 1975. The 
Committee desire: tbat the Ministries concerned should ensure im-
plementation of these. IUisurances by the extended date. 

IX. Position of pending assurances pertllining to Fourth anlf Fifth 
Lok Sabba. 

31. A statement showing the position of assurances pertaining to 
Fourth and Fifth .Lok Sabha pending implementation by Government 
as on 8th August, 1975 is given at Appendix-) [Part (i) and Part 
(ii) respe.etively]. The Committee note that there is improvement in 
clearing pending assurances. However, some cases have com·e to 
notice of the Committee where long delays have taken place in im-
plementation of assurances given on the floor of the House, which 
is .regrettable. They would onCe again urge upon the Ministries con-
cerned to make e~rnest and vigorous efforts to implement the pend~ 
ing assurances at tho earliest. 

N£w DELHI; 
3rd October, 1975 
A"Wfnaif,1897 (Sak6)' 

B. K. DASCHOWDHURY, 
Chairman, 

Committee on Government 
Assurances. 
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MINUTES 
FIRST SITTING 

The Committee met on Friday, the 22nd August, 1975 from 15-00 
hours to 16.30 hours. 

PRESENT 
Shri B. K. Daschowdhury-Cha.irmcln 

MEMBERs 
2. Shri Syed Ahmed Aga 
3. Shri Jagadish Bhattacharyya 
4. Shri Narendra Singh Bisht 
5. Shri B. R. Kavade 
6. Shri Kinder Lal 
7. Shri Sarjoo Pandey 
8. Shri Mulki Raj Saini 
9. Shri P. M. Sayeed 

10. Shri Ramshekhar Prasad Singh 
11. Shri Satyendra Narayan Sinha 

SF,CRETARIAT 

Shri K. D. Chatterjee-Chief Examiner of Questions 

Shri S. N. Khanna-Senior Examiner of Questions 

2. At the outset, the Chairman welcomed the Members and deli-
vered his Inaugural Address giving a brief account of the 'Origin, 
functions and working of the Committee on Government Assurances. 
(Inaugural Address-Annexure-I). 

3. The Committee then proceeded to take up consideration of 
Memoranda Nos. 91 to 99. The observations/recommendations of the 
Committee on these Memoranda are as under: 

Request from the Department of Parliamentary Aftairs for dropping 
of an assurance given in reply to supplementaries on Starred 
Question No. 85 on th~ 18th November, 1974 regarding Commit--
tee on development of Urdu. 

MEMORANDUM No. 91 

4. The Committee took up for consideration Memorandum No. 91. 

II 
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The Ministry 'Of Education and Social Welfare had represented 
that laying of the report of the Urdu Committee was contingent upon 
happenings of two events viz. submission of the report by the Com-
mittee to the Government and completion of the examinati'On of the 
report by the Government. The assurance given was, therefore, of 
a natur.e which could not be fulfilled within any specified peri'od of 
time since the submission of the report by the Committee to the Gov-
ernment was not within the control of the Government. The report 
of the Committee after submission will also have to be examined in 
consultation not' only with the Ministries concerned but also in con-
sultation with the State Governments, 

The Committee noted that the "Urdu Committee" had been ap-
pointed in 1972 and desired to know the present stage of deliberations 
of that Committee and the date by which the Report was likely to be 
submitted by them to the GoveI'nment. The Committee, therefore 
decided to have a factual note from Government before taking a final 
decisiOn in the matter. 

Request from the Department of Parliamentary Affairs for dropping 
of an assurance given by Minister of External Affairs on 4th Sep-
tember, 1974 during c1ause-by-rlause consideration of the Consti-
tution (Thirty>-sixth Amendment) Bill, 1974. 

MEMOM,NDUM No. 92 

5, The Committee took up fol' consideration Memorandum No. 92. 

The Committee considered the reasons given by Government for 
the dropping of above assurance, The Ministry of External Affairs 
had stated in a factual note to the Committee that the Minister of 
External Affairs, during the c13use-by-clause consideration of the 
ConstItution (Thirty-sixth Amendment) Bill, 1974 explained why it 
was not possible to accept certain formal amendments moved by the 
Members and instead gave an assurance that "we sh'lll pla~e on the 
Table of the House copies relating to sub-clauses (b), (c) and (d) of 
sub-clause (2) of Clause ~ of the BilL" The Ministry had contended 
that the assurance of the Minister of External Affairs was to have 
prospective effect and had stated that whenever the Government of 
India will issue orders in discharge of its responsibilities enumera-
ted in various sub-clauses of Clau~e 5, they will be laid 
on the Table of the House in fulfilment of the assurance. 

As the assurance given by the Minister of External Affairs was 
to have prospective effect and its implementation depended upon 
conting~ncies which were not certain, the Committee agreed to drop 
the assurance. 
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Req~est from tbe Department of ·Parliameatary. Affairs for dropptni 

of two assurances alven in repUes to USQ. Nos. 803 and 3281 on 
the 27th July. 1973 and 15th Mareh, 1974 regarding ~de agree-
ment with Malaysia and Belgium and Pact "tween ladla and 
Belgium to avoid Double Taxation respectively. 

MEMORANDUM No. 93. 

6. The Committee took up for consideration Memorandum No. 93. 

The Committee had earlier considered the requests made by the 
Ministry of Finance through the Department of Parliamentary Mairs 
for extension of time for implementation ()f these two assurances and 
the Committee had gtanted extension of time upto 31st March, 1975 
vide their Eleventh Report presented to Lok Sabha on the 22nd 
April, 1975. 

The Committee noted that the Pact between India and Belgium to 
avoid double taxation had since been laid on the Table of Lok Sabha 
on the 4th August. 1975. Thus, the assurance given in reply to USQ. 
No. 3287 on the 15th March, 1974 had been implemented. With regard 
to the assurance given in reply 10 USQ. No. 803 on the 27th July. 1973, 
the Commitl "':' :-'':lted that the Double Taxation Avoidance Agreement 
with Malaysia h1d n')t yet come into force. 

The Committee agreed with the reasons advanced by the Govern-
ment that the implementation of this assurance depended upon de-
cision of the foreign Government of Malaysia and involved various 
steps to be taken in mutual C(lnsultation with the two Govenunents. 
They, therefore, decided to drop the assurance. 

Request from the Department of Parliamentary Aftalrs for dropping 
of an assurance given in reply to USQ. No. i283 on the 28th Feb. 
ruary, 1175 regal'ding Inquiry into pilferage of grenades from' 
Ordnance Factory. 

MEMORANDUM No. 94 

7. The Committee took up for consideration Memorandum No. 94. 

The Committee perused the reasons advanced by the Government 
for the dropping of the above assurance. The Ministry of Home Af-
fairs had stated that the matter was sub-judice and under investiga-
tion by a Commission of Inquiry and having regard to the nature 
of the investigation it was not possible to indicate precisely when 
the investigation would be completed and reP<lrt of the Commis-
sion would become available. 

In view of the reasons advanced by Government, the C'Ommittee 
agreed to drop the assurance. 
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Bect1lelt &em .. Department of Parliamentary Affairs for drqppiDg 

ef aD auaraace given in reply to supplementary on Starred 
Q~ No.7" OIl the loth May, 1972 regarcliq 10.page restrie· 
1iiODS on newspapers. . 

MEMORANDUM No. 95 

8. The Committee took up for consideration Memorandum No. 95. 

The Committee perused the reasons advanced by the Government 
for dropping of the above assurance. The Ministry of I1'l.furmation and 
Broadcasting had stated in a note submitted to the Committee that 
the question of promoting fresh legislation enabling Government to 
re·introdl.lce a Price Page Schedu~e was linked with issues that have 
been dealt with in the recent judgements Qf the Supreme Court and 
was being examined from all aspects. According to a judgement of 
the Supreme Court, as the law stood at' present, it may not be possi-
ble to place any restrictions on the publication of newspapers 
which were not covered by article 19(A) of the Oonstitution. The 
Ministry had also stated in their not'e that a Fact Finding Committee 
under the Chairmanship of Dr. Bhabhatosh Datta which was set up 
to inquire into the economics of the newspaper industry had submit-
ted its report recently and it would now take some more time to 
study the implications of the findings of the Committee vis-Ol-vis the 
Constitutional safeguards available to newspapers in the matter of 
freedom of speech and to come to a coneluson on the question of 
formulating legislation on Price Page Schedule. 

The Committee agreed with the contention of the Government 
that the implementation of the assurance involved legislation to be 
formula~ in Uteoontext of SUpreme Court judgements and requir. 
ed careful oonsidel'ation 'so that the legislation made was such that 
its constitutional "Validity was not eballenced. The ComMittee, there-
fore, decided be drop the assurance. 

Request from the Departaeat of P_Jillllleatary Affairs for dropping 
of an assurance gi\'len in reply to SQ NQ. 1156 on the 17th April, 
1989 regarding constttuti4Jft of a Film Council. 

MEMORANDUM No. 96 

9. The Committee took up for consideration Memorandum No. 96. 

The Ministry of Information and Broadcasting had stated in .. a 
note submitted to tbe Committee that the question did not seek 
factual information which could be readily made available but in-
volved introduction 'Of legislation on iss~es which had deep le~al and 



15 

constitutional implications which were being sorted out and it would 
take considerable time before the proposaly could take con· 
crete shape. 

The Ministry of Information and Broadcasting had f-urther stated 
in their note that the scheme for setting up of the Film Council con~ 
tains a proposal to levy a. cess which would finance the Film Council's 
operation, specially tRe large films required to provide the making 
of socially wholesome and responsible films. The question was whe-
ther Parliament had power to levy such a cess and it appeared that 
film cess could nOt be levied by Parliament. Alternative sources of 
funds were being explored. 

The Committee desired to know the legal difficulties faced by Gov-
ernment in introducing legislation for constituting a Film Council 
and decided to have further clarification from' the Ministry in this 
ronnection before taking a decision in the matter. 

Request from the Ministry of Defence for dropping of aa ulIUl'aBCe 
given in reply to USQ. No. ii8 on the ZSt .. Jnl)", IS;' reg ..... ne 
anomalies in Implementation of reCOlDD1e1ldatiens of Pay Com\-
mission, 

MEMORANDUM No. 97 

10. The Committee took up far considel"afion Memorandum No. 97. 
The earlier request of. the Ministry of Defence made through the 

Department of Parliamentary Affairs for dropping of an assurance 
was considered by the Committee at their sitting held on the 2'1t1l 
January, 11115. The Committee had then not agreed to drop the as-
surance and had desired that the progress of implementation be com-
mUnicated to them, vide their Eleventh Report presented to the House 
on the 22nd April, 1975. 

While representing again for dropping of the assurance and re-
questing for rf'·consideration of the decision by tbe Committee, the 
Ministry of Pefence had stated that the inaugural ~eeting of Anoma-
lies Committee was held on the 16th November., 1974. Since then, 
the Committee held as many as 7 meetings and considered 110 re· 
presentations relating to alleged anomalies in Pay fixation etc. The 
Committee had given their recommendations on 103 cases so far. A 
broad analysis of thee e recommendations is contained in a statement 
(Annexure-II) furnished to the Committee. The Ministry also stated 
that a large number of cases have yet to be pursued further depart. 
mentally or otherwise. Besides, reports would continUe to be received 
by the Committee from various associations/unions etc. and that may 
be a continuing process for some time more. Further, the recommen· 
dations of the Anomalies Committee would have to be pl'ocessed by 
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Government in consultation with other Ministries/Departments con-
emed. It was, therefore, not possible to anticipate at this stage how 
l'Ong would it take to finalise those cases. 

The Committee noted that the assurance had been partly imple-
mented. They expressed the hope that Government will expedite 
implementation of the recommendations made/to be made by the 
Anomalies Committee and lay them on the Table of the House ex-
peditiously. 

Implementation of an assurancQ .pven in reply to USQ. No. 1676 0Ill 

the 2nd August, 1973 regarding industries affected by power cut 
in States. 

MEMORANDUM No. 98 

11. The Committee took up for consideration Memorandum No. 98. 

The Committee noted that implementation report in partial ful-
filment 'Of the above assurance had been laid on the Table of Lok 
Sabha on the 4th September and 20th December, 1974 vide item Nos. 
11 and 8 of set Nos. IX and XII respectively 'and that information 
from State Governments of Assam, Tamil Nadu and Jammu and 
Kashmir was awaited. The Ministry of Labour had pursued the mat-
ter with State Governments for over 15 months but the State 
Governments 'Of Assam, Tamil Nadu and Jammu & Kashmir had 
not responded to their requests. The Ministry of Labour represented 
that the information already made available may be regarded as a 
full implementation of the assurance and the matter be treated as 
closed. 

In view of the position stated by the Ministry and the! fact that' 
the information had been furnished by the Governments in respect 
'Of all States excepting three, the Committee agreed to treat the case 
as closed. 

Implementation of an assurance given in reply to USQ. No. 3684 by 
Sarvashri N. B. Vekaria and Arvind M. Patel, regarding applica-
tion of Foreign Exchange (Regulation) Act to foreip. companies. 

MEMORANDUM No. 99 
12. The Committee took up for consideration Memorandum No. 

99. 
In connection wfth the implementation of the above assurance, 

the Department of Company Affairs was not clear as to the exact 
nature of information that was required by the Members through the 
question. The Department 90Ughr clarification in regard to the expres-
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sion 'contracting or sub-licensing' by foreign companies, used by 
members in the question (Annexure-III) to facilitate collection of 
relevant information for fulfilment of the assurance. 

The Committee expressed the opinion that there might be some 
foreign companies who were granted licences for setting up produc-
tion units but did not themselves start the production units and in-
stead appointed their agents or let out their licences to other persons 
or bodies to catty on business on their behalf and such foreign com-
panies themselves made profits from such contracting and sub-licens-
ing. 

The Committee desired that the Department of Company Affairs 
sh~uld collect information about such companies and implement the 
assurance at an early date. 

The Committee then adjourned to sit again on Saturday, the 23rd 
August, 1975. 



ANNEXURE 1 

(Vide para 2. of Minutes of the first sittil1g) 

inAugural Address delivered on 22nd August, 1975 by Shri B. K. 
Da.schowdhury, Chairman, Committee On Government Assuranct!s, 
Fifth Lok Sa.bha (1975-76) a.t the First Sitting 'of the C01nmittee. 

Friends, 

I am very happy to wel~ome you to this First Sitting of the Com~ 
mlttee on Government Assurances. 

2. As some Members are new to the Committee, most of them 
are old Members, t would like to give at the outset a brief bade.-
ground of the scope and functions of the Committee on Government 
Assurances. 

3. As you are aware. while replying to the questions or supple-
mentaries thereon or during discussions on BUls, even resolutions, 
motions, etc. Ministers at times give some assurances or make pro-
mises to furnish relevant information to the House later on. In 
order to watch the implementation of such assurances on behalf of 
Lok Sabha, the Committee on Government Assurances, was first 
constituted by the Speaker on the 1st December, 1953. 

4. The main fun~tions of this Committee are to scrutinise the 
assurances, promises. undertakings etc., given by Ministers from time 
to time on the floor of the House and to report on:-

(a) the extent to which such assurances, promises, under~ 
takings etc .. have been implemented; and 

(b) where implemented, Whether such implementation has 
taken place within the miniJl'lum time necessary for the 
purpose. 

5. The Brochure entitled "Committee on Government Assurances, 
FWlction'S and Procedure", has already been circulated to all the 
Members of the Committee. The Internal Rules were adopted by 
the Committee at their sitting held on the 16th March, 1960 and ap-
proved by the Speaker. A copy of these rules has also been circu-
lated to members of the Committee for their guidance. 

18 
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6. The Committee has laid down the time-limit of three months 
fot the implementation of assurances. If Government foresee any 
difficulties in implementing any assurance withi. the stipulated 
period of three months, they have to approach the Committee for 
extension of the time-limit. 

7. As a result of examination of pending assurances from time to 
time. the Committee came to the conclusion that it was necessary 
to take evidence of the representatives of various Ministries/Depar1>-
ments, where necessary, to enable the Committee to go deep into the 
reasons resulting in delay in implementation of assurances in specifiC 
cases. Accordingly, the Committee of 1974-75 heard representatives 
of the Planning Commission, Ministry of Finance and Ministry of 
Commerce on the 28th January, 1975 in connection with delay in 
implementation of certain assurances and thereafter made suitable 
recommendations in regard to these matters in their Eleventh Re-
port. This procedure of examining witnesses of the Ministries etc. 
has had a salutary effect in speeding up implementation of the assur-
ances. as is evident from the fact that during the Thirteenth Session 
of the Fifth Lok Sabha statements regarding implementation of 614 
assurances were laid on the Table of the House, as against statements 
of 453 assurances laid during the Twelfth Session. 

8. Here are 'Some figures, which would give an indication of the 
work to be handled by this Committee. 

(i) Out of a total of 573 pending assurances pertaining to 
Fourth Lok Sabha which were selected by the First Com-
mittee (1971-72) of Fifth Lok Sabha for being pursued 
further, 560 assurances have since been implemented as on 
7th August, 1975 (when the last batch of statements of 
implemented assurances was laid on the Table), leaving 
a balance of 13 assurances still to be implemented. 

(ii) During the First to Thirteenth Sessions of the Fifth Lok 
Sabha (March, 1971 to May, 1975) in all 7425 assurances 
were culled out. Out of these, 6645 as'Surances have since 
been implemented leaving a balance of 780 pending 
assurances. 

9. Before I conclude, I would urge upon you to take an active 
interest in the working of this Committee. We ,hall continue to 
maintain the happy and well-established tradition of working in a 
non-partisan 'Spirit in the Committee and arriving at unanimous 
decisions, as far as possible. on issues coming up before the Com-
mittee. 
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ANNEXURE III 
(Vide para 12 of the Minutes of the first sitting) 

LOK SABHA 

UNSTARRED QUESTION NO. 3684 

To be Answered on Tuesday, the 19th March, 1974128th PhalgufUl. 
1895 (Saka) 

Application of Foreign Exchange Regulation Act to Foreign 
Companies 

QUESTION 

3684. SHRI N. R. VEKARIA: 
SHRI ARVIND M. PATEL: 

Will the Minister of LAW, JUSTICE AND COMPANY AFFAIRS 
be pleased to state: 

(a) whether some of the foreign companies had been indulging 
in contracting or sub-Hcensing prior to the coming into operation of 
Foreign Exchange Regulation Act, 1973; and 

(b) if so, particulars of those companies and how they have 
been dealt with now under the Foreign Exchange Regulation Act, 
1973? 

ANSWER 

The Deputy Minister in the Ministry of LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDABRATA BARAUA): (a) and 
(b). The information is being collected and it will be laid on the 
Table of the House. 



MINUTES 

SECOND SITTING 

The Committee met on Saturday, the 23rd August, 1975 from 11.00 
hours to 12.30 hours. 

PRESENT 
Shri B. K. Daschowdhury-ChAirman 

MEMBBRS. 
2. Shri Syed Ahmed Aga 
3. Shri Narendra Singh Bisht 
4. Shri B. R. Kavade 
5. Shri Kinder Lal 
6. Shrimati T. Lakshmikanthamma 
7. ShriSarjoo Pandey 
8. Shri Mulki Raj Saini 
9. Shri P. M. Sayeed 

10. 8hri Ramshekhar Prasad Singh 
11. Shri Satyendra Narayan Sinha 

SECRETARIAT 

Shri K. D. Chatterjee-Chief Examiner of Questions. 

Shri S. N. Khanna-Senior EXAminer of Questions. 

Review of pending assura.nces perta.ining to Tenth StmOfl., 
Fifth Lok StJ.bha. 

MEMORANDUM No. 100 
2. The Committee took up for consideration Memorandum No. 100 

(Item Nos. 1-34) for purpose of reviewing certain assurances per.-
taining to Tenth Session of Fifth Lok Sabha (details given in 
Annexure I). . . 

The observations or recommendations made by the Committee 
seriatim on the 34 pending assurances are as under:-

Sl. No. I.-The Government had requested for extension of 
time upto 31st August, 1975. The Comtnittee agreed to 

22 
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grant the extension but desired that the matter should be 
taken up with the defaulting States at a higher level and in 
the meanwhile whatever information was available with 
the Government that should be laid on the 'fable of the 
House at an early date. 

Sl. No. 2·.-The Committee Doted that the assurance had been 
partly implemented vide statement laid on the Table of 
the House on 31st July. 1975 and desired that the neces· 
sary information should be obtained expeditiously from 
the remaining States and laid on the Table of the House 
at an early date. 

Sl. No. 3.-The Committee noted that the assurance had been 
partly implemented vide statement laid on the Table of 
the House on 21st July, 1975. The Government had asked 
for extension of time upto 30th September, 1975 for supply-
ing the rest of the information. The Committee agreed 
to grant -the extension of time. 

st. No. 4.-The Committee noted that extension of time for 
implementation of the assurance upto 30th June, 1975 
was asked for. The period of extension asked for was 
already over. The Committee desired that the reasons for 
delay should be furnished and the assurance should be 
implemented without further delay. 

Sl. No. 5.-An extension of time up to 27th April, 1975 had been 
requested. No further extension had been asked for nor 
any explanations given for non-implementation of the 
assurance. As the period of extension was already over, 
the Committee decided to hear the representatives of the 
Ministry of Health and Family Planning in regard to the 
delay in the implementation of the aSlluranee. 

Sl. No. 6.-Th'e Committee noted that the assurance had been 
partly implemented vide statement laid on the Table of 
the House on 8th May, 1975. The Government had re-
quested for extension of time upto 31st August, 1975 for 
supplying the rest of the information. The Committee 
agreed to grant the extension and decided to watch the 
full implementation of the assurance. 

Sl No. 7.-The assurance had been partly implemented vide 
statement laid on the Table of the House on, 31st July, 
1975. An extension of time upto 30th Septen;'~r, 1975 
had been requested for implementing the remammg por-
tion. The Committee agreed to grant the extension. 
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SI. No. 8.-The assurance had been partly implemented vide 
statement laid on the Table of the HOUBtc' on 21st July, 
1975. The Committee desired that the rest of the infor-
mation should be laid on the Table of the House expedI-
tiously. 

Sl. No. 9.-The assurance had been partly implemented vide 
statement laid on the Table of the House on 8th May, 1975. 
The Government had applied for extension of time upto 
31st August, 1975 for supplying rest of the information. 
The Committee agreed to grant the extension of time. 

SZ. No. 10.-The assurance had been partly implemented vide 
statement laid on the Table of the House on 21st July, 
1975. The Government had requested for extension of 
time upto 30th September, 1975 for supplying rest of the 
information. The Committee agreed to grant the exten-
sion of time but desired expeditious implementation. The 
Committee felt that there was some discrepancy and co~ 
tradiction in the information supplied in connection with 
assurances at serial Nos. 2, 9 and 10 and desired the posi-
tion to be clarified by the Ministry. 

Sl. No. n.-An extension of time upto 30th September, 1974 
had been requested by the Government in this case. No 
further extension had been asked for nor any explanations 
given for non-implementation of the assurance. As the 
period of extension was already over and the assurance 
was pending for a long time, the Committee decided to 
hear the representatives of the Ministry of Health and 
Family Planning regarding the reasons in detail f~ the 
non-implementation of the assurances. 

Sl. No. 12.-An extension of time upto 31st August, 1975 had 
been requested. The Committee agreed to grant the ex-
tension. 

SZ. No. 13.-A request for extension of time upto 30th Novem-
ber 1975 had been received from the Government. The 
Co~mittee agreed to grant the extension and desired that 
information already received from certain State Govern-
ments should be laid on the Table of the House at an early 
date. The Committee also desired to know the reasons 
for delay in collecting the information from the remaining 
States. 
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S1. No. 14.-An extension of time upto 18th October, 1974 had 
been requested by the Government in this case. No fur-
ther extension had been asked for nor any explanations 
given for non-implementation of the assurance. As the 
period of extension was already over and the assurance 
was pending for a long time, the Committee decided to 
hear the representatives of the Ministry of Home Affairs 
regarding the reasons in detail for the non .. implementation 
of the assurance. 

Sl. No. 1S.-An extension of time upto 31st October. 1975 had 
been requested by the Government in this case. The Com-
mittee agreed to grant the extension of time. As the assur-
ance had been pending for a long time the Committee de-
cided to call the representatives of the Ministry of Home 
Affairs in order to hear from them the reasons in detail 
for delay in the implementation of the assurance. 

Sl. No. 16.-The Government had requested for extension of 
time upto 15th September 1975. The Committee agreed 
to grant the extension. 

Sl. No. 17.-The assurance had been given on 17th April, 1974. 
The Committee noted with regret that neither the assur-
ance had been implemented so far nor any extension of 
time had been requested by the Government. The Com-
mittee desired to know what action had been taken so far 
by the Ministry of Home Affairs for ascertaining the facts 
from the State Government and the reasons for delay in 
that regard. 

S1. No. 18.-An extension of time up to 28th February, 1975 
had been requested. No further extension had been 
sought for. The Committee desired to know the reasons 
for delay in implementation of the assurance and what 
action had been taken so far in the matter. 

Sl. No. 19.-An extension of time upto 17th April, 1975 had 
been requested. No further extension had been sought 
for. The Committee desired to know the reasons for de-
lay in implementation of the assurance. 

st. No. 20.-An extension of time upto 31st July. 1975 had 
been requested. The Committee noted that the assurance 
had been partly implemented vide statement laid on the 
Table of the House on 21st July, 1975. The Committee de-
sired that the information in respect of the remaining 
States should be laid on the Table of the House expeditious-
ly. 



Sl. No. 21.-The Committee noted that the assurance had been 
partly implemented vide statement laid on the Table of 
the House on 4th September, 1974. The Government had 
requested for extension of time upto 31st Mareh, 1975 for 
supplying rest of the information. As the period of ex-
tension was already over, the Commi.ttee desired that in .. 
formation in respect of the remaining States should be 
laid on the Table of the House expeditiously. 

Sl. No. 22.-A request for extension of time upto 6th October, 
1975 had been received from the Government. The Com-
mittee agreed to grant the extension. Observations of the 
Committee with regard to clarifications sought by Gov-
ernment in connection with certain expressions used in the 
Question. have been recorded in the Minutes of the Sit-
ting held on 22nd August, 1975. The Committee desired 
that the Government 'Should now implement the assurance 
within the extended period of time. 

Sl. No. 23.-An extension of time upto 25th May, 1975 had 
been requested. No further extension had been sought 
for. The Committee took serious view of the fact that 
neither the assurance had been implemented so far nor an 
extension had been sought for. The Committee desired 
that the assurance be implemented without further delay. 

Sl. No. 24.-The Government had requested for exterlsion of 
time upto 3l!.1; December, 1975. The Committee agreed to 
grant the extension but desired that whatever information 
had already been collected by the Government should be 
laid on the Table of the House at an early date. 

Sl. No. 25.-The assurance had been partly implemented vide 
statement laid on the Table of the House on 31st July. 
1975. The Committee desired that the remaining infor-
mation should be collected expeditiously and laid on the 
Table of the House at an early date. 

S!. No. 26.-An extension of time upto 31st July, 1975 had been 
requested. No further extension had been sought for. 
The Committee desired to have the progress made so far 
and to know the reasons for delay. 

Sl No. 27.-The assurance had been partlyiWlplemented vide 
statement laid on the Table of the House on 28th July, 
1974. An ex1ension of time upto 31st March, 1975 had 
been requested for supplying rest of the information. No 
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further edenBion had been sought 'for. The Committee 
desired to know the reasons for delay and the present 
position. 

Sl. No. 28.-The assurance had been given on 19th February, 
1974 and had been pending for over Ii year. The assur-
anCe had neither been implemented nor an extension of 
time sought for. The C'ommittee took serious note of the 
matter and desired to ,know the reasons why the infor-
mation had not been collected so far and no intiJnation 
sent to the Committee. They desired that the assurance 
should be implemented without further delay. 

Sl. No. 29.-An extension of time upto Slst March, 1975 had 
been requested. No furtheF extension had been sQught 
for. The Committee desired to know the reasons for de-
lay and the present position. 

Sl. No. 30.-An extension of time upto 11th January. 1975 had 
been requested. No further extension had been sought 
for. The Committee desired to know the reasons for de-
lay and the present position. 

Sl. No. 31.-The Committee were informed that the assurance 
had since been implemented on 7th August, 1975. 

Sl. No. 32.-The assurance had been given on 11th April, 1974 
that the information is being collected and will be laid on 
the Table of the House. But neither the information had 
been laid on the Table of the House nor any request made 
by the Government for extension of time for implemen~ 
ing the assurance. The Committee desired that action 
taken so far in the matter should be communicated to 
them explaining reasons for delay and the assurance 
should be implemented without any further delay. 

Sl. No. 33.-The Government had requested for extension of 
time upto 30th September. 1975. The Committee agreed 
to grant the extension. The Committee, however, noted 
that the information was to be collected from a single 
Colliery pithead and were surprised that the Government 
had not been able to obtain the simple information even 
after a lapse of so much time. They desired to know the 
reasoDs for delay in obtaining the Information. 

S1. No. 34.-A request for extension of time upto 9th Novem-
ber 1974 had been made. No further extension had been , 
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sought for. The Committee felt that if the assurance 
could not be implemented within the period of extension, 
the Government should have atleast communicated to 
them the progress made in the matter and asked for fUr-
ther extension. They, therefore, desired to know the pre-
sent position and the reasons for delay in collecting the 
information. 

MEMORANDUM No. 101 

3. The Committee considered requests from the Department of 
Parliamentary Affairs for the extension of time limit for the imple-
mentation of 17 assurances given during the various sessions of 
Fourth and Fifth Lok Sabha, as shown in Annexure-II. 

After examining the reasons advanced by the Ministries concern-
ed, the Committee agreed. to grant extension of time for the imple-
mentation of the assurances upto the period shown against each in 
the Annexure. Observations made by the Committee in certaiD 
cases are shown in column 4 thereof. 

The Committee then adjourned. 
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ANNEXURE II 

With para 3 of Minutel of the $e¢oftd sitting) 

IHlaiis oj p.ndi", IJUUrQ1lUS Jor which tlu IHpartmmt Bf.Parli.ammtary AJJai" PI 
f'lqlllltId Jor IJetmrion oJ"rM and r«OM1Mrllla/ion' oj tM Commit;', thlr'on. 

SI. 
No. 

I 

Panlcularsof~urance ExtClllion 
granted by 

the 
Committee 

upto 

3 
1 Unatarred Question No. 2289 d~ 31-8-1975 

1.7-JI-73 by SlU'i N. K. Sanghireg~d-
ing investment made and profits carnell 
by foreign drug companies. 
(Petroleum and Chemicals). 

::a Starred Question No. 530 dated 18-12- 3c-9-1975 
73 by Shri D. B. Chandra Gowda 
1'eprding child marrilges in the 
country. 

(Law, Justice and Company Affairs). 

3 Un.tarred Question No. 851.9 dated 6-S- 31-12-197S 
69 by Shr! Shri Chand Goyal reaarciing 
teachera participation in the electJona 
of the Legislative Councils frem the 
Teachers' constituencies. 

(Law, Justice and Company Affairs). 

4 Un.tarred Question No. ~86 dated 1-6-71 31-12-1975 
by Shri S. Radhakrishnan regarclinc 
demand by Tamil NioJu Governll1ell' 
for giving right to Parimary Teachers 
to elect representatives for Legisl.tive 
Council. 

(Law, Justice and Company AfWrs). 

5 Unltarred Question No. 7494 dlf:ed 31-la-1975 
10-8-71 by Shri Phool Chand Verma 
regardin, reduction in age off'rancbfse. 

(Law, JUStice and Company Affain). 

6 Unatarred Question No. no dated 16-11-71 31-12-1975 
~ Sarvllhri N. Shivappa, C. ,K. 
C_amdrappatl and R. V. Bade re~-
ing lowering of voting age. 

!Law, Justice & Company Affairs.) 

1 Supplementary by Dr. I..a.xminanayan End of 
Pandey_ on Starred Question No. 164 Monsoon 
dated 10-8-72 regarding Com~.ive Seasion 
Industrial Relationa Law. 
(Labour). 

42 

OIJaervationa of the CoM-
mittee 

4 

The Comminee 'fiIDlted 
to know what irif'0l'IDIl-
don hid been coI1eCted 
80 far and dCliald that 
implementation o'f the 
assurance be espedited. 

The Committee _ted 
to know the ~ 
made 10 far in the lII.tter 
and delired that tr,nple-
mentation of the IIIW'-
ance be ..,..ae4. 
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1 

II Starred Q1atiOD bl'o. 71 d-..A *5-71 
T .~ SarViMri ·ltiltjeuuad:""aJri del 

B.S. Bhaura regarding fonnation 
of Inter-State Council. 
(Home Main). 

3 4 

9 Unatarred Question No. ~495 dated 
13-5-70 by Sarvuhri~ur., Blam\ IJ:ijI. 
Yajna Datt Sharma' regardmi" Report 

3J-7-J975 The Committee desired to 
~o .. ~ pIOSresl madt-
so far in die matter. 

ofTaritJ CcmmilliOD on pricing of 
VillCOle Filament Yam. 
(Commerce). 

10 Unstarred Question No. 4004 dated 3J-7-1975 
26-8-70 by Shri Mangalath~ 
regarding price of Rayon YarD. '. 
(Commerce). 

II Unstarred Question No. 3469 dated 31~7"~75 
~o-6-71 by Sarvuhri N.K. Sanghi, 
Jyotirmoy Bosu and Sat Pal Kapur 
regarding Tariff Comission's Report 
on Nylon Yam Prices. 

(Commerce). 

12 Unstarred Question No. 22S2 dated 31-7-1975 
3J-Il-71 by Shri H.K.L.· Ilia .. 
regarding revision of prices of RayoQ..-
Filament Yarn. . 
(Commerce). 

13 Unstarred Question No. 631&4 cfoat(.t 31-7-1975 

~6- -72 b Shri G. Y. Krialmln re-
o ~fOlllD8li1a iij lbforif 

Nylon arn. . 
(~)o 

16 Un~arred Question No'. 1976 dated 
3-$-73 by Sllrl Jy"tirm"y Bctll rfllrd-
iDlJetmt~etW,...s,ca·~e. 
withforeilll majority Shares. 
(Finance). 

I? U ... t'l'IId ~ N!'. 899.~: a!-7~ 
73 by Sbri Madhu Limaye reprdiq 
gram of imp"lft entitlcmrnt to share-

. ". JWdera of MmIri L~d. 
{GlIIII'IleI'Ce ). 

30-8-1975 

Do. 

Do. 

Do. 

Do. 

Do. 

The Commiltee 
to ....... w tbe 
IIUIIIIt ~ Ii 
~~ ." 



MINUTES 

THIRD SITTING 

The Committee met on Friday, the 3rd October, 1975 from 11.00 
hours to 13.20 hours. 

PRESENT 

Shri B. K. Daschowdhury-Ch4irman 

MEMBERS 

'2. Shri Syed Ahmed Aga 
3. Shri J agadish Bhattacharyya 
4. Shri Narendra Singh Bisht 
'5. Shri B. R. Kavade 
6. Shri Kinder Lal 
7. Shrimati T. Lakshmikanthamma 
8. Shri Mulki Raj Saini 
9. Shri Ramshekhar Prasad Singh 

10. Shri Satyendra Narayan Sinha 

SECRETARIAT 

Shri K. D. Chatt.erjee-Chief Examiner of Questions. 

Shri S. N. Khanna-Senior Examiner of Questions. 

2. At the out'Set. the Chairman expressed his sorrow on the sad 
demise of Shri K. Kamaraj, M.P. on 2nd October, 1975. Thereafter, 
the Committee passed the following resolutions:-

"The Committee place on record their profound sense of 
sorrow over the passing away of Shri K. Kamaraj, sitting 
Member of Lok Sabha, a senior Leader and a veteran 
freedom tighter." 

The Members stood in silence for one minute as a mar·1t of rei-
pect to hIa memory. 

The Committee desired that a copy of the resolution be forward-
ed to the bereaved family. 
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3. The Committee then considered their draft Twelfth Report and 
adopted the same with slight modifications. 

4. The Committee authorised the" Chairman, and in his absence 
Shri N arendra Singh Bisht. M.P. to present the Report during the 
next Session of Lok Sabha. 

• • • • 
The Committee then a.d;ourned. 

..... Paras 5 to 8 relate to other ,matters and have accordingly been 
omitted. 



~~.I 

(f(iR ~ 31 olthe B.~). 

(1) AmlrIllJCD prrtaining to tM Fourth Loll SaMa. 

Session 

SIxth Sesllon, 1968 

Seventh Session, 1969 • 

Bilhtb Session, 1969 

Ninth Session, 1969 

Tenth Session, 1970 

Eleventh Session, 1970 

Twelfth Session, 1970 . 

TOTAL: 

No. of pend- No. of No. of assu-
inK assurances assurancefl rances out-
pertaining to iJnplemented/ standing. 
Fourth Lok dropPed 
Sabha. upto 
selected by 7-8-15 (last 
the Committee date of 

(5th Lok Sabha) laying of 
for being iJnple-
pursued mentation 
further as on statements) 
9-4-75 

I 1 Nil 

:I 

:I 2% 

:I 

:I 

5 st 
5 5 Nil 

19 6 13 

• 573 pen;!.iflg aggUrauces were originallyselected by the First Committee «1971-72) 
of Fifth Lok Sabha for being pursued funher . 

••• 
% 

Ministries of Information and BroadcastiJlir & Law. 

Ministry of Law and Department of Social Welfare. 

Ministries of Health BDd Information aQd Broadcasting. 
, Ministries of Commerce aud Finance. 

t Ministries of CoPVllefCe, Home IIId DepertJneDl of Social Welfare. 



First SessioQ, 1971 . 

Second Session, 1971 

Third'Sesston, 1971 

Ff,urth Session, I97Z 

Fifth Seasion,I9"z, 

Sixth Selsion. 1912: 

Sev:mth S!ssion, I973i 

Bigluh Session, l!n3 

Ninth Session, 19173 

Tenth Session. 1974 

Elevtnth:Session, 1974 

Twelfth Session. 1974' 

Tllirteenth Session. 19'7S 

TOTAL. : 

No.ofauur- No.ofallu-
~ r1IIldes 

culled. out!. impltllleD-
ted/clrC'~d 

42 42 

1001 IOO! 

347 3411 

831 8z6 

3Sl 349 

398 396 

847 83z 

426 411 

490 467 

861 817 

36~ 3IS 

561 409 

898 4~6 

U' 

742~ 664$ 

·Por Ministry -wise detllils, pl!'aae see next~. 

No.of.lsu-
IDees out-
standiq. 

Nil 

4 
5 

S 

Z 

a 
15 

If 

23 ... ' 
47 

lSi 

462 

-780' 



(i
iI

) 
M

in
is

tr
y-

tD
iu

 d
et

Il
ils

 o
f 

ou
ts

ta
nd

in
g 

a
m

D
't

II
V

.e
s 

M
in

is
try

/D
ep

ar
tm

en
t 

Se
ss

io
n 

of
 F

if
th

 L
o

t S
ab

ha
 

2n
d 

3r
d 

4t
h 

5th
 

6t
h 

7t
h 

8t
h 

9t
h 

lo
th

 
lI

th
 

12
th

 
13

th
 

To
ta

l 

A
gr

ic
ul

tu
re

 &
 I

rr
ig

at
io

n 
I 

1 
3 

6 
3 

1
6

 
53

 
83

 

Co
IIlI

Ile
1'C

e 
1 

1 
1 

2 
2 

6 
8 

23
, 

C
om

m
un

ic
at

io
ns

 
3 

3 

D
ef

en
ce

 •
 

1 
1 

1 
4 

E
du

., 
S.

W
. 

&
 C

ul
tu

re
 

2 
1 

3 
4 

9 
22

 
43

 

Ex
te

rn
al

 A
fti

irs
 

2 
2 

~!
; 

Fi
na

nc
e 

• 
3 

3 
6 

1
0

 
28

 
73

 
1

2
4

 
-
-
-
.
~
.
 

-
H

ea
lth

 &
 F

am
ily

 P
la

nn
in

g 
10

 
3 

17
 

25
 

55
 

--
--

--
--

--
H

ea
vy

 I
nd

us
tr

y 
--

.-
.-

.. _-
H

om
eA

ff
aU

s 
1 

2 
4 

4 
6 

5 
18

 
39

 
80

 

In
du

st
ry

 &
 C

iv
il 

Su
pp

lie
s 

I 
I 

2 
2 

8 
14

 

In
f.

 an
d 

B
ro

ad
ca

st
in

g 
I 

2 
6 

9 
En

er
gy

 
6 

9 
16

 

L
ab

ou
r 

1 
1 

I 
4 

7 
19

 
34

 

La
w

, J
us

tic
e &

 C
. A

ff
ai

rs
 

2 
I 

I 
2 

4 
I 

5 
21

 
38

 

Pe
tr

ol
eu

m
 &

 C
he

m
ic

al
s 

I 
2 

6 
4 

5 
3 

7 
18

 
92

 
13

8 



Pl
an

ni
ng

. 
I 

3 
4 

_e
 _

_
_

 -o
-.

 
R

ai
lw

ay
s.

 
I 

2 
I 

8 
25

 
37

 
-..

. -.
-
--

... 
S

hl
pp

bg
 &

 T
rl!

DS
po

..T
1: 

I 
---

_.-
.. 

St
ee

l &
 M

in
es

 
4 

S 
3 

13
 

26
 

Su
pp

ly
 &

 R
eh

ab
ili

ta
tio

n 
I 

7 
B

 

T
ou

ri
sm

 &
 C

iv
il 

A
vi

at
io

u 
I 

6 
7 

W
or

ks
 &

 H
ou

si
ng

 
3 

19
 

22
 

A
to

m
ic

 E
ne

rg
y 

• 
Sc

ie
nc

e &
 T

ed
m

ol
og

y 
I 

I 
2 

Pe
n.

 &
 A

dm
.. 

R
ef

or
m

s.
 

I 
I 

6 
8 

.... 
TO

TA
L 

.. 
5 

S 
2 

2 
IS

 
IS

 
23

 
48

 
47

 
15

2 
46

2 
78

0 
fO

 


	001
	003
	005
	007
	008
	009
	010
	011
	012
	013
	014
	015
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055

